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1. The Chairman,
Telecom Commission,
New Delhi.

2. The Chief General Manager,
Telecommunications,
: Hyderabad. !

3. The Dy. General Manager,
0/0 Chief General Manager,
Telecommunications, Hyderabad.
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5 - o " Counsel for the applicant: Mr. K.S.R. Anjaneyulu
Counsel for the respondents:Mr. N.V.Raghava Reddy
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“ THE HON'BLE SHRI A.V, HARIDASAN : MEMBER (JUDL,)
1

THE HON'BLE SHRI A.B. GORTHI

MEMBER (ADMN,)
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JUDGEMENT

( As per the Hon'ble Sri A.B. Gorthi, Member (a) )

The applicant was dismissed after a Departwental
disciplinary inguiry, vide order of the Dy., General Manager
(Administrstion), Telecom, A.P. dated 29,7.1991, The
appeal of the applicant was rejected by the appellate
authority, némely, Chief General Manager, Telecom, A,.P.
é vide his order dated 3.6.1992. The praver of the applicant

is that the aforesaid two orders be set zside and that he

be reinstated in service with all consequential benefits.

¥ 2. The facts of the case are similar to those in
0.h.,N0.509/1993, which we decided vide judgement dated

-\ ~+199Y The question of law raised and the arguments

Py

advanced by Sri K.S.R. Anjaneyulu, learned counsel for
the applicant in the present O.A. are the same as those

i' o raised and advanced by him in 0.A.N0.509/1993,

3. O.A.No}509/1993 has been dismissed for the reasons
stated in the judgement in the said 0.,A., For the same

reasons the ppesent 0.A., is also liable to be dismissed.
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4, - In the result, the C,A. is di@m7g§§E&L:zi;z; 8.
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( rthi ) ({ A.V, Haridasgn )
Member (A) Member (J)
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DEPUTY REGISTRAR(J) ,
kmv

1. The Pha.trrnan- Ielrcom_Gompission.. Nau _Dalhi.._ R

3. The Deputy General Manager, 0/oChief General Manager,
Telecommaications, Hyderabad.

4, One copy to Mr.K-S.R.Anjansyulu, Advocate,GAT,Hyderabad,

5. One copy to [Nr.N.Y.Raghava Reddy.g;"'ﬂddl CGSC CAT,Hyderabad.

6. One jcopy to Lzbrary,CAT Hyderabad, L)

7. One spare copye.
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CTHE HON'BLE MR.A.Y.HARIDASAN

: MEMBER
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AND

THE HON'BLE MR.A,B.GORTHI

ot s 3 (G

OROER/AJUDGE MENT .

M.ALR.PIC.P N, .

: in
0.A . NT, zf 43 .

A mitted and Interlm dlrECtanS

Dismissed o —"

Dismissed Por Default.

f@ejsqted_Urdered

. No order as\to costs.






